o - .';12 Addxtxonal Afﬁdav1t..

CENTRAL ADMINISTRATIVE TRIBUNAL o S
B GUWAHATIBENCH. S : )
GUWAHATI 05

(DES'I‘RUC’I‘ION OF RECORD RULES 1990)

INDEX

bm..ﬁfﬂ/ ? e
: R A/C PNO Lee ses ,",.." : sesee .N_' ; ‘
{ o EP/MANo.

1 Orders Sheet @ g SUQ él .......... Pg: .i S 'Z veveiones
2. vJudgment/Order dtd lof.l/@/ Q6 Pg N /8%0 eJ W""&/’ ,@/,gpa,,%/;

OOOOOOOOOO ses0 0 e

2

_3.' Judgment & Order dtd. ceresieniereneens Recewed from H.C /Supreme Court S

VW YL VT YA R—— Py 0B B
'_5.-{_E P/M. P ..... N{.L ..... Pgto

) ,

7

.0li.'Al.O".Ot()...‘.’0{‘{.0!.00‘0.

(AR N .‘0.‘.00.000 000000000 xgx

. .

.13 Wntten Argumen,ts.,,",,v...'...-‘.;;;‘..;Q ........ eeveens N ‘ .

~ 14, Amendement Reply by Respondents ......................

Al LK) 0000. e ‘.‘l‘..“‘.lll...

15 Amendmcnt Reply filed by the Apphcant..... .......... S E
._'A 16 Counter Reply ------ L--...g..‘.g.:.a ------------------ ‘occooooonnoooi’o‘nnl";lbo.; ooooooo aa: "oln-‘io;o.ll.l -

SECTION OFFICER:(Judl).



e EENTRAT AOMINIS TRATIVE

S SUUAHATI BENCH

0090

-
i B o?/:z /96

(/WA

-==..-4.-

S . i,
g S e i e e, »
. .

TRIBUNAL N
9.

{‘EA

&t . _ _Applicant(s)

4@4%5_,,&% - gﬁ, - ,,%M @2 L. Respondent(s)

e

Advocates for the applicant(s)

14277’ ﬁfl,m”m ,_ﬂm ¢§£~ { 4?;}1,4_ ~Advocates for the Respondent(s)

T EST An ar s ey e emT e ©ay s e B s KT Cuo e cmomven e

Of fice_Notes_ o om oteen ot _Date

i § '

'3.10.96'

Thig 3“‘7; icatioy fe T ' ;

‘{V By i L\ ‘MQ',&‘" iima o : 'l

€. £ @ﬁ Rs. 30/- ‘ ' '

ey ewz‘wic i '

F“@W Ko .. .949/2 ' '

ﬁ‘éd cn2»9 129/ 9& : :

m . . 1 t

,p;nlhzunun ) '

- . \% § :
GIQZ?Z?LL— A )ﬂ"£°“A’a~1 JUbv”¢&» <,
W e SA, foy—m.2g, 14; =,
Yy, 49 ¢ g0 Sm N, :
legerdte - 311

"(ZLJ [
Jf@@&ﬁaJﬂLucLA~ /5Lb¢/6"“ 17.106.96

.%Vflnuw7//h%w¢‘m'
po 06 €

| ;72% e LG — R3O

- " e m wm " W e e e

‘/o’( . 1
Nu // ¢ v'
» P9,
XL a e z:fizﬁ— Jtee ' Fﬂ(;p '
P W o ed /L)‘§j?¥L£? : ’1) :
fo o /;vm/T ey il éy\ 4;7/7775 '
| b f :
| ,(4:;;; en 31876 ASB
‘ _ , \
Ao cale’s oliieelloriis
Loaed A0

Courts! Orders _ _

to-'

Mr. S.Ali, Sr. C.G.S.C. for the
respondents.
None for the - applicants.
" Adjournd for admission
7.10.199. |

Meﬁégf’

None present for the
applicant,
‘ S.Ali, Sr. C.G,5.C,
for the respondents,

Mr.

List for consideration of
admission on 15.10.96.
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0.A.No.212/96

10.10.96

Learned counsel Mr A. Ahmeﬁ for the

applicants. Mr S. Ali, learned Sr. C.G.S.C. for
the respondents. '

| This applications relates to SDA, HRA,
SCA (RL) and Field Concession. Mr Ahmed submits
that he may be allowed to withdraw the application
and file fresh separate applications without prejudice
to the contentions faised in this applicatidn. Prayer

is allowed.

The application is disposed of .on with-

. drawal. The applicant is at liberty to file fresh

nkm

application and to raise all the contentions that

have been raised in this application.

© Mémber

)
4

- T T 7




THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH AT GUWHATI

. No. Z /2~ of 19%.

Sri Hari Krishna Majumdar & Ors.
evesse Applicants.

-Versus-

Union of India & Others
eees..s Respondents

INDEX

5l.No.  Description of Documents Page No,.

i

Lo

Do

Application ( *6 '(’
S.D.A.as per Memo No. 20014/3/83-E-IV Govt.

of India, Ministry of Expenditure, New _ —

Delhi dated 14 Dec 1983 (Annexure~1). l?\*@ [b
H.R.A. as per Circular No. 11013/2/86-E-

IT(M) 23.9.86 issued by the Govt., of India

Ministry of Finance (Deptt. of Expenditure)

New Delhi 23,9,1986 (Annexure-2), —_— lé ‘h>\8
Judgement & Order of 0.A. No. 48/91 dated

1 26.11,93 (Annexure-2{i).

Annexure - 2(ii) Judgement & Order dated,
- 24.8,95 in 0.,A, No. 124 & 125/95,

Special Com

— 191 23
24 t 33

] pensatory (Remote Locality)

as per letter No. 16037/8/12 HQ 3 Corps
(Annexure-~3) - i}ﬁ
Yetter No. SB/37269/AG/PS3 (a)/165/D (Pay) °"‘4o. c
dated Services dated 31.1.95 (Annexure=3 (i) 3Y Q

Field Service Concessions vide letter No,
16729/004 (Civ) (d) 25th April 1994,
(Annexure-4),

}

46 2 47
issued by
of India

Photocopy of Office Memorandum
the Jt. Secy. to the Govt,
(Annexure~5),
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IN THE CENTRAL ADMENISTRATIVE TRIBUNAL éQﬁ

GUWAHATI BENCH AT GUWHATI . 3&. ,

O.A. NO. X/ of 1996

T/No. 303 Shri Hari Krishan Mazumder, Mazdoor.

T/No. 375 Shri Ramdeo Ram, Chowkidar

NYA ShriX Ashok Kumar Yadav, Mazdoor.

Lt. Tura Moni, Safaiwala, w/0 Sri Gulab Dom
482424 Shri Shiv Nandan Thakur

478675 Smti.Basanti Rani Devi, W/Sahayika
4€1745 Shri Rongili Saikia, W/Sahayika
481746 Smti Renuka Das, W/Sahayika

Smt Arriamma Devh, W/Sahayika

480292 Smt Girja Devi, F Safaiwala

481901 Krishna, F/Safaiwala

483228 Shri MD Nusleudding, Mazdoor
6826480 Shri Mewa Ram, Chowkidar
6826478 Shri Mahazan Dhobi, Safaiwala
6826479 Shri Basudev Behera,ChowRkdar
4325236 Shri Durga Bahadur, Mazdoor
481002 Shri Ram Lal, Chowkidar.
4425254 Shri Banbihari Lal, ook

482524 Jerom Dhan, LDC

478672 Shri Jiban Chandra Bordoloi, Messenger.

Mahender Nath Dutta,
482931 Shri @uxuxCRamanx@upka, Mali,

479866 Shri Guru Charan Gupta, Mali.

479867 Shri Shanmugam, Mali

Contd...P/2

'y



24,

25,

2.

6826000 Shri Gopal Chandra Ghosh, Chowkidar.

6826007 Shri Dhan Bahadur Thapa, Chowkidar.

Now all the applicants are serving in the office
of the Commanding Officer, 165 Military Hospital,

C/o 99 A,P.O.

Details of the Applicants

i. Name of the applicant - T/No. 303 Hari Krishna
Mazumdar,Mazdoor & 24 Ors.

ii. Designation & Office - Mazdoor
Serving in the office of

the Commandant 165 Military
Hospital,C/o 99 aA,.P.O.

Particulars of the Respondents :

i. Name and/or designation - 1. Union of India,
of the Respondents represented by the
Secretary of Defence,

Govt. of India,

New Delhi.

2. The Commandant 165
Military Hospital,
C/0 99 a.prp.o.

3. The Commandant MTIV

D.o.U.' C/O 56 A.P.O.

4. The Area Bccounts Offi-
cer, Defence, Shillong.

Particulars of the Order against which the application

ils_made :-
i. The application is made for nonsimplementation of

Contd...P/3

e




(i) Memo No. 20014/3/83-IV Govt. of India, Ministry
; of Expenditure, New Delhi and 0.M. No. 4(19)/83/D
y ' ~ Civil-l dated 11.1.84 regarding payment of S.D.A.

(Special Duty Allowances) for CiVilian employees,

(ii) Non-implementation of scheme of H.R.A, (House
- Rent Allowances) at the rate of 15% on the monthly
g ‘ . salary as per circular No. 11013/2/86—E-II(B) dated
| 23.9.1986 issued by the Government of India, Ministry
of finance (Department of Expenditure) New Delhi
and Hon'ble Central Administrative Tribunal, Guwahati

4 Bench Case No. 48/91 Judgement and Order dated 26.11.
93, -

(iii) Non-implementation of Scheme of Special
Compensatofy (Remote Locality) Allowances to Defence
-Department Civilian employees as per lettervNo, 16037/
R/A2 HQ 3 Corps (A) C/o 99 APQ issued by the under
Secretary (Defence) to the Govt. of India, Ministry

of Defence, New Delhi letter No. R/37269/AG/PS3 (a)/

_ 165/B (pay)/SerVices) dated 31.1,95,

; ' : iv)'Non-implementation of Scheme of Field Services

| Concessions to Civilian employees of Defence Services
contéined in letter No. 16729/RG4 (Civ) (4) dated’
25th April, 1994‘issued in pursuance to the vat.?
letter No. 37269/aG/PS3(a)/D Pay/Service) dated 13.1.

94 with effect from 1.4.93. |

§i | 4, Jurisdiction of the Tribunal :

. ‘ : The applicants further declare that the application
%' . is within the ZimXtukismXprEszribsd Jjurisdiction of the

: Hon'ble Tribunal.



5. Limitation

¥

That the applicants further declare that the
application is within the limitation prescribed under

Section 21 of the Administrative Tribunals Act, 1985,

6. Facts of the Case

6.1 The facts of the case in brief are given below :

T hat your humble ppplicants are all Indian Citizens
as such they are entitled to 211l the r ights and privileges

guaranteed under the Constitution of India. The applicants

are éll Civiliaﬁ employees belong to Group B,C,D and they

are serving in the Defence Department since a long time.

6.2 That the applicants areVGrade IITI and IV employees
serving in different capacities as Central Govt. Defence
Civilian employees in Nagaland in the office of the
Comméndant 165 Military Hospital, C/o 99 APO in Rangapahar
Nagaland. They are serving as civilian Mazdoor, Chowkidar,

Babar, Sahayika, Safiwala, Cook, Mali etc.

6.3 That all the applicants have got a common grievances,
common course of action and the nature of reliefs brayed for
is also same and similar and hence having regard to the

facts and Circumstances they intend to brefer this instant

~application jointly and accordingly they crave leave of the

Hon'ble Tribunal under Rule 4 (5) (a) of the Central Adminis-
trative Tribunal (Procedure) Rules, 1987, They a lso cfave
leave of the Hon'ble Tribunal and pray that they may be
allowed to file this joint ppplication and pursue the

instant application for gedressal of their common grievances,

A3
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6.4 That under the Central?b%vGovernment of various
Orders, Memos, Circulars, the civilian employees serving
in the Defence Department in Nagaland.are eligible for
certain benefits for involving risk of life alongwith
Armed Forces. These Civilian employees are entitled to

the following benefits :=

i S.D.A, (Special Duty Allowances) under the Defence
Ministry, Office Memorandum CMBI 4%19)/83/0, New Delhi

dated 11.1.84 and Finance Ministry Memo No. 20012/3/83E-IV

Govt. of India, Ministry of Expenditure, New Delhi

(Bnnexure-1).

ii. 'H.R.A.v(House Rent Allowances) at the rate of

15% on the monthly salary as per Circular No. 11013/2/86-
EII (B) dated 23.9.86 issued by the Govt. of India, Ministry
of Finance (Department Expenditure) New Delhi, the 23rd

September, 1986 (Annexure=-2) with effect from 1.10.86,

‘Applicants case is covered by the Judgement and Order dated

26.11.93 passed by the Hon'ble Tribunal, Guwahati Bench in
O.A. No. 48/91 and O.A. 124/95 and 125/95 (Annexure-2(1),

2(2).

‘

iii) Special Compensatory (Remote Locality) Allowance

to Défence Department Civilian Employees as per letter No.
16037/E/A 2 HQ 3 Corps (a) C/o 9§ APO issued by the Under
Secretary (Defencej to the Govt. of India (Annexure-3) and
as per Govt. of_India, Ministry of Defence, New Delhi létter

«

No. SB/37269/aG/PS 3(a)/165/D/ (Pay)/Services dated 3.1.95,

" with effect from 1.4.93 (Annexure-3(1).



~

iv) Field Service Concession to the Civilian

employees of Defence Service vide letter No. 16728/004

(Civ) (d) dated 25th april, 1994 issued by the Director
(MP) Org. 4 (civ) (d) for adjustment General Army Head

Quarters, New Delhi (Annexure-4) issued in pursuance to
the Govt. letter No. 37269/aG/PS 3(a) /D (Pay)/Services

dated 13.1.94 with effect from 1.4.93,

6.5 That the applicants being Civilian Defence employ-
ées serving in Nagaland which is B Class city are
eligible for the above benefits. But they are getting
hoﬁse rent @ 'C' class city. There is no basis on which
this House Rent has been fixed.House Rent is entitled

to them since 1986. House rent is not paid to them

during 1986 to i990 and also they are getting house

rent since April 1991 @ 'C*' class city rate although

‘they @are entitled to House rent @ rate of 'B' class city.

6.6 That YOur applicants have All India Transfer
Liability which is one of the conditions for granting
Special (Duty)Allowance to the Lxwxixx Central Government

Civilian Employees,

Annexure=5 is the photocopy of the Office
Memorandum issued by the Jbint Secretary to

the Govt. of India.

6.7 That your applicants having failed to obtain the
benefits mentioned above inspite of their repeated requests

both oral and in writing.
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6.8 That your applicants beg to state'that they
having fulfilled all the terms and conditions of S.D.A.,
H.R.®,, Special Compensatory (Remote Locality Allowance)
Field Allowances and other Allowances as admissible as
Central Governmént employees servingAat North Eastern
Region.particularly in Nagaland, they are entitled to

above mentioned benefits.

7. Reliefs sought for

Under the facts and circﬁmstances narrated above

it is prayed that the Hon'ble Tribunal may be pleased to

direct the Respondents patﬁicularly the AWiristrative, ‘
165 WMty popitad {09 AR 6 ¥l
SpabionMead, Quanber, Rewngapahazs, Dimapur,

Nagaland to pay the following fincial benefits to the

Commandant,

applicant :-

il S.D.A; as per Memo No. 20014/3/83-E-IV, Government
of India, Ministry of Finance, Department of Expen-
diture, New Delhi and O.M. No. 4(a)/€3/D New Delhi
dated 14th December, 1983 with effect from Novem~

ber, 19823,

ii. H.R.®. as per Circular No. 11013/2/86-E-11 (B)
issued by the Govérnment of India, Ministry of
Finance (Department of Expenditure) ﬁew Delhi, 23rd
September, 1986 and Hon'ble Central Administrative
Tribunal, Guwahati Bench in 0.&. No. 48/91, 0.A.
No. 125/95 Judgement & Order dated 26.11.93 and

24.8,95 with effect from September, 1986,



iii. Special Compensatory (Remote Locallty) Allowances
- as per letter No. 16037/R/A2 HQ 3 Corps (A)
C/o 99 APO dated 6.3.1995 issued by the HQ 3
Corps (A) C/o 99 APO reproducing the letter as
._ﬁer Govt. of India? Ministfy of Defence, New
Delhi letter No. B/37269/AG/PS 3 (a)/165/D (Pay)

service dated 31.1.95 with effect from 1.4.93,

iv. Field Service'COncessions_vide letter No.16729/cc4
(2 XX BE AKX A ¥ PR XK B S U A3 hm (Cir) dated 25.4.94
issued by the Army Hg. New Delhi on the basis of

letter No. 37269/AF/PS3 from 1.4,1993,

Ve To pay the costs of the case to the applicants.

vi. That any other relief or reliefs that may be

entitled to the applicants.

e. GROUNDS AND LEGAL PROVISIONS

ed. For that the applicants being Civilian employees
serving in Nagaland and belng attached to Armed
~Forces are entitled to all the Flnanc1al benefits
kmentloned above under the varlous schemes, letters,

c1rcul£ars etc.

€.2  For that there is no justification is denylng the

| said benefits to the applicants and the denial
has resulted in violation of Articles 14 and 16 of
the Constltutlon of India as such as other similarly
'31tuated ~employees have been granted the saigd

benefits,

% .

=aNo
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For that the applicants having fulfilled all the
criteria laid down in the aforesaid Memoranda
towards grantiné of S.D.A., H.R.A., Special
Compensatory, (Remote Locality) Allowances, Field
Service Concessions, the respondents cannot deny

the same to the applicants without any jurisdiction.

- For that it had already‘been conclusively held

by this Hon'ble Tribunal in other cases that the

bapplicants_are entitled to the said benefits and

thus the Respondents ought to have paid the said
benefits to the applicants to approach any Court

of Law.

For that it is settled proposition of Law that
when same principle have been laid down in given

cases, all other personnel who are similarly

‘situated should be granted the said benefits

without requiring them to approach any court of
law.

For that the applicants having been eenied the
said benefits without any reasonable execuse and
without offending any opportunity of being heard,
there is violation of the principle of natural
justice and accordingly proper reliefs is required

to be granted to the applicants.

Details of remedies exhausted

That the applicants declare that they have availed

of all the remedies available to them under service rules

etc,

N
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10, - Matters not pending with any other Courts etc.

The applicant further declare that the matter
regarding which the application has been filed is not
pending before any other Court of Law or any Authority or

any other Bench of the Tribunal.

11. Particulars of the Bank Draft/D.P.0. in respect

‘of Application Fee.

BOYNDGCLBD

2. Name of Issuing Post Office : GomomL;t

1. ~ Number of I.P.O.

.

4

3. Date of Issue of I.P.O.

2?1 £.9¢
Qawmm

4. P.O. at which payable

L 1]

12, DETAILS OF INDEX

An Index in dupllcate contalnlng the details of

the doduments to be relief upon is enclosed.

13, List of enclosure : As per Index.
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VERIFICATIO N

L I e M ™4

I, Shri Hari Krishha Mazumdar, Ticket No. 303
Mazdoor the applicant No. 1 serving under the Commandant
165 Military Hospital C/o 99 A.P.0O., Rangapahar, Dimapur,
Nagaland do hereby verify that the statement contents from-
paragraphs 1 to 13 of the application aré true to my know-
lege, belief and I Have not suppressed any material facts
and I have been authorised to verify this application mb

on behalf of the other respondents.

And I sign this verification on this the (4l

day of September, 1996 at Guwahati,

. [/W v\,,,'-,:\w)

Signature
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subject natod abovae und Lo say that conso-
Quant upon fixation of flat roto of liconco
‘ fun (or rosldontis) eccomrncuetion under
Contrul Goveramont al| nvor tho country
i - vide fMinlstry of Urban Dovelopmant
o Niractoreto of Cstotes)ts 0.Mm.4y5,1201¢
1)/ﬂ'-pol.ll(Vol.ilI) (i), uateo 7.8,168497,
Lhe Proafdent ia ploaved Lo drecida that
Contral Covernmont employons Lulonging to
(ftoups ‘At ‘0!, 'C? gne 1D vorking in
various clossi(loyg citlos ond unclanufCiog
pluced uill ba untitled ¢

Snewilion in
1t ont=fguo Aucozmungfﬁﬁ"i?*hnuur -
/

¢ NA(1) hmount chazgod as liconce feo fer
‘ ' : aovernment Accommodation as fiand
' fn teims of fiuistry of Urbai
) Luovulopmont (Ultuctoroes of
Lotutaosd s gphiouve manticacy 0.4,
doted 7,.8,15u7} andv

: Q;' ’
X/‘” "y

LI TE B O futtturgranted

S/a/GG-C.Iilu;ia! dutud 13,131,147
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« IN Tuc CENTRAL A SMINISTRATIVE TRIBUNAL - '
GUWAHATI B N(‘H } ;

& _

{ Otlgdnat, Applientian No, 124 of 1695

Vith
Orlginel Appllcr\llxon N‘o.l?.s of 1995 .
L P e ! .

PRy T - Y

Dnlo ol’ uoci Jon: This the 24th doy of August 19495
{ AT 12OHIMA )
The Hon'ble Justice Shrl M.G, Chandharl, Vice-Chelrmon
ST TR IR AR -

The Hen'ble shri G.1, S iyive, Member (Asministrative)

C. A Nw 122725 ' C

S St Valslen Cinhie and 116 outwis

‘ AN rre ziving dn the  Ofice of the CGerrinon Pogleecr,
_;1, .l!h\‘b\’b EwS aCfo Y AKFO,

o

enshppiictiits

Sy

Syt o bor T VEPRUS S

Ly e, Unfon of. India re p.f.’f\x’od Ly’
' h The Sooretary, Doloace, o S ke ‘.
vy ity Devesument oft Incic, Muw Dalhl, : o '
AR )
2. The Gerrlson Ergloeer, o0
e e - BLB EWS Clo 92 APO. .

34“ 'rhe Gt‘!rlot"\ rn[' &er' "] . ’ e |
364 ‘\',‘5 Coo Usj FRLI N . ) ""“R"“'l)o“ldf':.tﬂ ,

, -~ , .
| , . . B . .

O.A.Nol 6/9% , -

Rl

e it Shrl N.-Limbu ond 14 others . ) L : “

1All are-sorvhig in the Offlce of the Gmrlson l"m,ln"cr. Teni

s " 860 1% § (2o 89 APO. , e o Applicoms e

4 . l - YYrsus - . . ‘ “'Q . i ' :.
BRLIES f Uulon of lhd'a rcprcccnted Ly 3 Co
The Secretsry, Defeoce,

3 - neeios Governnent of Judie, New Dclhl.

2.. The Garrison Englneer. e ’. :
" 8G8 LWS, C/0 99 AIO. weesesRECPONGEINS

. LI -

Tarmd A 7 e Rea W e

.

For the applicants 1o both the cascs : By Advocete Shri A, Ahmed N

For the respondént’s tn both the cases : By Advocate Shri S. /\ll,'Sr. C.G.S.C.
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§ ; | "Mr A. Ahmed for the applicants. | .
E ! !
‘ . Mr S, Al Sr. C.G. S. C‘. ror the respondents,
iJ. EE ' 1t ;: ll‘
‘ v o0 Both these ’cases Involve same qucstlon and therefore
e L l pl v l ’
e are being disposed of by this cominon order. !
: S NN
 Facts of '0.A.No. 124 of 1995: Lt et
N ' 1 1,‘ 'f ! 11

The applicants belong to Group "C™ scrvlng in the' Dcf"uce

Department gas clvilian employees. The appllcat!on Is ! restricted to

applicants at serlal No. 1 to.

117, These appllcunts“ere from Inslde’

AN RS
- North Esstern Reglon and are servlng In dlfferent'capacltles as Central
TR | ¢ o
Government employees |in Nagnlund under. GE 868. EwWS 99 APOQ,

Thelr grlevnnce Is that they are belng denled the payment’ of' L

b
RNV TI ) Speclal (Duty) Allowance (SDA) puyeble und’er Memlq)
No.20014/3/83 ElV o{ the Govcrnntent olf: ;‘;)::!IP;:;;MInllstry
.‘ _ Of 'Defence dated 14,12,1983 reag with Q.r}r:;\‘:p.;@‘iil;js')/as/o,'
o Il dated 11,1, 1984 |
- ' )" House Rent Allow.an_ce (HRA) es per the- circular No.11013/
,\ ’ . 2/86-E-11(B) dategd' 23.9.1386 lssuedvf,b.y,,'.“the\“Government
B lf‘ T of India, Mlnlstry' of t"_lnanee "‘ ’: ,:‘{,1“ :K b
HTLTEIE I ‘ .

- Speclal Compensatory (Remote Localjty) Allowance SCA(RL)

letters N016037/E/A2 T
0/37209//\(3/1’53(0)/160/

“under {he Ministry  of Det‘cnce
HQ -3 Corps (A) C/o 99 APO ang No.
D/(Pay)/Servlce dated J11.1995

Tis U

Fleld Service Concesslon (FSC) vlde ietter No.16729/GG4

(civ){d) dated 25.4, 1994 of Army Heudquarter,

1 B
. -although they are” entltled to get these concessions, .

“ .

New Delhi, "

o, A N

Although no written statcment has sbeen flled, Mr S. Al

that we may declde the mattey,

N . s"‘ R
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In the llg\nt of carller declsions on the polnt although be has fnstructions

to say on behalf of the respondents that they opposc the clalin,

\\ »
&ga.gm.ngzs___or_;g.&fp | |
‘ ) . . cte
3. " The applicant Nos.1 to 15 (other applicantsb alreudy dqlcted)

" who beloiuc to Group "A", "B" "C" und "D" employed in the Defence

Department us clvillsn cuiployees and posted in Nugaland tmaoke o

- grievance that the rosim‘ndcnrr are denying ther, the benefit of SDA,

" concestlons.

HRA, SCA(RLY end FSC wlthough they :re cotitled to get  these
o ! r
[ ‘ ] ’

. . 1
vl -,

4. The respondents hove mnot filed etny written stetement.

Howcvcr. _Mr S. Ali, lcurned Sr. C.G.S.C,, falrly states that -we may

declde the natier l-.\thc ight or earlier dcrislons on the polnt although

he hus lnstruct!ons to--say on behalf of the rcfpondc.nt that they

opposc the fziaim. _

REASONS (common_to both the _casecs)

5. The rppiicants place reliance upon the O.M, doted 14.12.1983

|
which  providcs that Central  Goverament clvillan  cmployces who

have All Indla Transfer liability will be granted SDA &t the rote

S

prescribed thercunder per month on posting to 8iy station in ‘the .

North' Eastern Reglon. Likewlse, the letter of Ministry of Dcfénce

dated 31.1,1895 providess that the Defence Clvilian Employces scrving

In the newly deflned Fleld Areas end Modified Field Areas wlll be

cntitled to payment of SCA(RL) together with other sllowances as

" inay be admissible. The O.M.dated 23.9.198G ‘Issued by the Minlstry

of Finance, (Department .of Expenditure)_provides.thet on the..

rccommcndatllon of the 4th Pay Com;nlsslon It has ‘been decided
th;n the Central Government employees shall be cntitled to HRA,
on a slab -basis. rclatcd to their puy wnd scporately prescrlbcc-l,for

"A", "B-1" and lB-2", nC". cless and "Unclessifled” clties with effect

A o
ML

.

[N

[ L% UM
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e prescribed proéedure there-

where HRA at ]5¢

 under, It also provides that % has beén allowed

- |
under special orders the same shall be glven 85 admnisible ip A",
: : " Pl e .

Class citles eng It shall

welhgs
"B-1" and ‘nggn bo admiscible at, the rates

[
In "C" class citles in other areas, Ti

¢

le\g""mc_momndum Issued Ly the
Army Headquarter - Org 4{civii)(d) day

cd 25.4.1994 bearlng No.16729/
GG4(Civ)( |

o

In Heu or ccgtlr?"‘

focally recrulted) provides that 'l‘t‘ Is

P IR
P proposed to extend the same co

’,

t?y judgment and de::ree dated
| and directcd the Trespondents

| The civi} court relled upon.
' '49 hﬁd '50 of f9,89 qf the'(f;ggtrpl Adnﬂnlstraﬁve Tribunal,

~ Bench."The “decree’ fxé’s"'h"o'é"'bééri""c':on'aﬁl’!éd" wlth, “but” the™

with the_ execution of the decree gas they have

they had obtalned ‘the decree from the court

In the fie!

pald at the rates prescrlbcd‘ under the sald hemorandum, jt has,

however, been provided thme SCA such ns Bad cliinate allowance

etc. shall not Se fn addition to these allowances,
- ' 13

6. "The applicants have . based  their

respective  claims
on .these memorandums, .

. . . P
v C e

7. It tppcars that the applicants in boty the cases: had

flied a Civil Suit 1nthe court of  DC(Judicial),

Dimapur, Nagaland,
belng Civil sule No.255/89 making the same clap

ns. The clvil- court

19.12.1994 has allowed the clalms
to make . the payment-accordingiy.

the decision of this Tribunal 1n 0.A.Nos.48,
- Guwahati :
ave ‘now stated In the applications that they would not 'procced.

. . v .
now realised - that

which . facked inherent

v ‘

X3 ---.\04 ) jurlSdlctlonuuu
IR SN S L
TS TN ' ‘ '

i-".f%l’l,“? HRA at the rates prescrived Yl
Ly '

LI

epplicants * “"*

I
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jurisdiétion’tO'enter;ain and try the suit in vieéw of the
bar of jurisdiction arising under the provision50£ the g
Adm;nistrat1Ve Trabunals Act and, therefore. they have
rapproached thxs Tribunal for rellef by these epelications.
Sinco tho applicants waero agiLaLing the claim Ln ronpect

. of SDA and HRA in' a wrong forum it is just an@ proper to
give ‘them the benefit of exclusion of the eerjod of

~ pendency of ;he‘civil suit for the purpose of holding tho

sajid claims within limitation in these applzcations. The
0 i .

relicf gought in respect of the other two claims is

within jurisdiction.
AP ' .

- . " : ' L 1

8. ~The question of entltlcment for all these

A RE oo gt ‘ I

. o
claxms in 'respect o£ Defence cxv;lzan employees hayge
’ . ' " . »

1 LR ]

exhaust;vely exam;ned by us 1n the decision in the case
Y Vel g, § i N I

of S. C. Omar, Assxstant Executxve Engineer, —vs- Garrison
it t

Engxneer and another (0 A. No.174 of 1993) reported in SLJ

. 74 -
P’T 1995(1) CAT (Guwahat1 Bench)QDWe have held inp that case

"’i(‘ vt IS L b} ]

that SDA and SCA(RL) are payable to c1v111ans Hlth All

- L . ] e -'_-b.v f."

Indla transfer 11ab111ty pested in Nagaland even i£ they

ARy

get Fleld Service Concessiono. We have not nccoptod the
_plea that admissibility ' of Field service Concession
deprives‘ them of these . pencfits. In view of this

.conclusion since facts are - identical and as we had also
- , :

ceferred to the ealrier decisions in O.A.No.48/89l,and

A No.49/89 dated 29.3.1994 in support, ve are satisfied

that, the re11e£ claxmed by the applicants in the instant

applica*zons relatxng to SDA and SCA(RL) must: be:allawed.

* 0 - wiraw

We ., tnerefore, declare that the appl;cants ““in’ ‘the
respective applications are entitled to be paid SDA with

effect froﬁ 1.12.1968 or from the actual date of pos Ling

A e s e 0o u e

* e w4 . L e
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'as the case may be. wWe further declare .that the

'fig' applicants ln the respectlve appllcatlons are entitled.
to be .paid SCA(RL) also, with effect from 1.10.1986. For

speczfylng these dates in respect of these two rellefs.

O 7 [ [N J [}

., Ve rely -upon 0., No 20014/16/86/13 IV/E-I1(B)  ‘dateg

“w p N '

1112 1988 Thls is con31stent with the dec151on 1n S c.
[ i 1y .

+

Omar's case (Supra). 1t is,‘nowever, made'clear‘that

ll‘_ Lo ;1!"- 'fljly. I| e t e
£y %
+

T A T
appointed outside N E. Reglon,

" ;(r~

but are posted in N.E,
. . ’ . L Te Y ul:w
Region on tenure ba51s.

fey ! '

9, Consistently wlth the view we have taken in

j : Omar's case on the nature of FSC and with the v1ew taken

L D

v

that SDA and SCA(RL) are payable independently of FSC we

hold that on the aubject the applicants in the

cod !

respective applicationa are entitled to draw the same aon
""'i' | | 'S ' 1|'-'I 1}1‘ 0 d

' provided in the letter of the Government of India
iIp '

R

, No. 37269/AG/PS 3(a)/D(Pay & Serv1ces) dated 13 l 1994

T T tm———t -~ - e -

' 1 wlth effect from 1. 4 1993 subject to fulfllment of other
(R :

f%%;;- >d/the applicants.are entitled to draw the HRA prescribed

: for ‘B class cities with effect from 1.10. 1986 at the”
' rates prescrlbed from t1me to time since ,1.10.1986

]

_ condltlons prescrlbed thereln. .
;>% 10. . » Lastly, in so far' as the claim for HRA is

concerned we follow our dec1s:on in O.A.No. 48/91 dated.

whether -0n . percentage, basis_ ot flat rate or slab ba51s
. oo tlll 28.2. 1993 and thereafter .to be requlated in

. accordance ‘with the O M. No 2(2)93-g-2(B) dated 14, 5. 1993

w1th effect from 1.3. 1991 and continued to be paid.

1. For the purpose of the aforeaaxd order it is
made clear that as now held by the Hon'ble Supreme Court
coe who are appOlnted -outside the .North Eastern Re01on and

. are posted in the North Eastern Region. Ic wlll be open
.a\f

thls applies only to such of the appllcants who are

22.8.1995 ang hold that, under the O.M. dated 23.9, 1986

the benefit of SDA is admlssxble only ‘to those employees

' . . = e e o aT
.- o S L Lxé( e . DR
'f,\ e o
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to the respondents to ascertaln the case of each

A

applicant for 'that purpose if neccessary. rurtﬁbr it is

made clear that this order has been passed on Lhe footing

.

that all the applicants in the two cases are posted in

PR

Nagaland. .

o ' e . C T e ey

12. . For the aforesaid rcosons following order is

 passed:

(Ar) 0.A.No0.124/95

_—...-_..—........

i). It -is declared that LuA is payable from

1.12.1988. : ' -

. 11) (a) -The .respondents are directed to  pay  to thc"
applicants , Special  (Duty) Allowance (SDA) winh effect
from the. date of agtual postlng zn Nagaland on-or, after

-; l1.12. 1983 as tho case may be in: reSpect of cach applicant

;. and continue to pay the same 50 long as the concouoion‘ia

~admiooiblo. | - . . .

(b) Arrears f{rom .the daie of actual posting in
 Nagaland .on ,br after 1.12.1988 upto date to ,be paid

within three months from the date of receipt of copy of
this orderss» = . -

e - T ‘ ! '
o iii} (a) It is declared that 5CA(RL) is payable. from

‘ . +'1.10.1986, oo . L

L3

(b) The respondents are -directed to pay to the
'applicants SCA(RL) with effect f{rom the date of actual
]

posting in Nagaland on or after 1.10.198G as the case may

be .in respect of each applicant and to confinue to pay

the same 8o long as the concession is admissible.

L ek m g aem e S ommtn o LR R R TR e e ar pr gy | ey, - i ’
t % e - stem e IR LTI LR N TIPUINT YV bl LT I IE TP Y PR § N T P17 S Gl
» # A3 Y
. . M

(c)' Airearol,from the date of actual posting

R T Y

in . Nagaland: on or - after 1. 10.1986 upto date to be

paid within a period of tthC months - from the date of

[ PSSR
fadle v rymryr : .
., . e Card Aol 42,

- oo aelatevaidieag s

...v'l""' (i
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; from 1 4. 1993 or from the date of act

()

":app01ntment 'as ' the case may be

.

i B e
g,.,- ;?y‘; HAREES L e Ll (EIRE

ST Coer .
.

eae

ftowards HRA, | - ot

. Y

iv) (a) It 15 declared that rsc is admlssible from

L

1 4. 1993 T B

“, ‘ i AT . » § R

(b) The respondents are dlrocted to extend the FSC

_to the appllcants in the prescrlbed manner WIth effect

uval- appo1ntment as
hY

the case may be in respect of each applicant upto date

and to contlnue to give the same so long as admissible,

v) (é) It is declared ' that URA is admissible as

ﬁndiceted below

appllcants at the rate. as was appllcable to" the Central

. Government employees“ln B,“'B l, B-z class cit 1es/towns

for the perzod from 1.10.1986 or frem the actual date’ of

in resepct"of"each
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s

ﬂ:_' The orlglnal appllcatlon 1s allowed in terms of
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concessions to Defenceo Civilia
~Axeas aod Fodified Field Aroae

o+~ (1) Defence Civilian amployces servin

Al i as e Dol TR e it o it e ekt e i o Mo s O ‘

OFFICE OF THE C.D.%. _UDAYAl VIEAR, I ARNIE, G AL AT T 171

Part.1.00, No. 21 Dated 9.5.95.

)

Concossicens to Dafenco Civilians
novily dafined Field Areas.

Sub:~ Field Servic.

sexving in t.,.o

S e +

—— S vz 6 ¥ = @ ¢ —

Govt. of }ndia, Ministry of Daztoance Mow Delhi lotter
Nos.B/37269/AG £S3{a)/165/n/ P=y)/5ervices) dated 31.1.95 and
B/37269/N3/PS3(a)/?30/D(?ay/Su:vicqs) dated 17.4.9% aro
reproduced below for iaf-.rinztion

7. necessary action.,

Pleas: acknowledyan roceint,

— Sr.%.0. (Pay)

No.Pay/Ot?}XL‘

Datod: '}1(’ s,

Distribution:-
a) All sub-offices :.. AS por standard List.

B). ALl section 1n p.O. L

¢) Sspare
31‘. QI‘SO.@Pay)

T S e e e o o e ame s eem

D - Gt me wm e e

L am'Giracted to rufer to para 13 of Govi. lettor N0.37269/AG/~
PS3(a)/

D(Pay/Services) -dated 13.1, 1994 and to convey th

e
sanction of the Prosidoent to the

following Field Sorvice

s in the nevly dafinod Fiedld
as defined in the.above ‘nentioned

lettors~

G in the newly

nu oxtendos the

'C!' Lo Govt.lowter

defined Field Arvas will coatinuo to
concessions cnumorate d in Anacxure

‘*uf;_,NO.A/02584/«G/953(a)/97-s/o(pay)50rvicos) dated 25.1.1964

~Refence Civilian amployees serving in newly dofined _—
Modifiod Fiold #mxp¥oyazy Arcas vill continue to be extendod
the concuzsions enuacrated in Appaondix 'B' to'Govt.lottor
No.A/25761/AG/PSS(b)/146-3/2/D(Pay/50rvices) dated 2nd
March, 1968, : o
(i1) In additicn to above, the
sarving in the newly defino
Field Arcas will bo entitled tc nayment of spoecinl
compensatory (Romote locality) Allewance and othor
“Llowaaces 55 adsissible ta 227 nce Civiiians o5 dor thu
- «Xsting instiructions icau . oy *his ddodctzy froan Lo
S toituae. o N

:igncoe Civilian caploycas
G Ficld Area s and tiedifiod

2. Those orders w.. L Coac ints for-o w.u f. Ist Anril,93.

3. fhis issucs with the concurreancoe of Finance D vision of
this®ijnistry vide thoir U0 1.2.5(1)/85-AG( 14-PA) dated

9.1.19%5,
Sd/~
x \ (L.T. Tluanga)
A l Under 3Secretary to tha QoVveramont
'k_ . of India. .
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L leacntetyon “f the PeComvndation of tho
4th Centra) ay Commissinn. .

Sirx,

I am dirocteq 1o say “hat the 4th'Cent;a1 ay Commissign
in Pary 26,98 of thotlr na L, hzs “ecomnended that the
oxleting classiflcation of arsas forp the grant of field Sorvice
Concussigns and the Concessions admissisie in field ATOeASs to
ATvod foxces PULsonnal should be-rGVOiowed Ly the {ovt, The
Structure of field

SOrvica Concess’onsa has since Loon rovtewud.
I um directey to convay gieg
Prosident to 4

r~:ansxhaxxxinzu the sanctign ¢f the

lesontation of the following decisiyng taken {n

this regard in so faro ag the offxrs ang PUuLsunnol ooiow ofticer
fank of Lurpmy ( Lacluding AL

Boutal servico are csncorneld,

L]
2,1 Cicsqifi@atiua of Areus, At pgo;th fiald ArQNS8 are

elass 0 T hig™ A T KA vy, FWIL FLold, g pye lagd
dd X oy var VTS D S N RYR I Abvosan, 1L “Xoevs i w“w.leh fianjg
VLAV IG Concussiony are adinlsisib)e havs sooq fe-dofipod,
iza::-.aaxi“l;xu', fleld aregy will oo

Modified Figle are;
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oLt Area B

Egg[g(ﬂruh. Flela Acas o

Aras AN aVed Where Lroops are
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WHO LR fMmesinonco of heatifj

Cotilitivs ang astoclated oisik of Lifo
Gtxists, Troops ip Such aroas are located for Teasons of
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trocps aro desloved ip SUsport of Conmbat echelons/LLOOps

in an vperationay Sugzrort role, Vegroe of opsratioral

Yeavineys 44 sligntly loweys tran that 1, Fleld Area,

Though sustainad Surved? tsace Conmtinues,

2.3 Tho detnils of newly daginag Flle¢ Areae ansd.
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§l.6 "Areas classified as fiald atcas und lodified Fleld Areas
F/will be ruviewed overy three years, The review process will
lﬁchmmence‘one Year 1in advance of the Completion of three yoars,
3.1 Coucussions,- Monotary Allowance; Mers.nnel serving in
Fleld ‘urvas and modified field oroas will ba ellgible to the
grant of componsato

R 3G IED ~ '%7“1'¢%?¥~ A

ry flold areas sliowance and comdunsatory m
moditried area allowance, < spactively, o

; 3.2 The rates of the cllowances are givon below -

q 5T Tio Tank. " na 6 0T Comp O el I Tle ST

v . tleld area allowance conpensatory.

- modified

2 : f filed arca

§: ' ' allce

v | ' In s P Th s o)

s 1o Lt Col & above R 375 !

.( 4

" 2. Lt Col(TS) & Maj 895 . 3%0

- 3, Captain : 820 325

§: 4. 2 Lt/Lt 780 300

ey } B¢ JCOs inclidigg Houy 640 : : 225

IR - Commnisloned Offrs 5

% 6. Bavildar' 450 7%

;é 7. Sep fUk including 375 190

“i ersiwiille NCa (E) » |

E 3,3 The conditions,

PO
DRI

, Governing the grant of compensatory filed = -
Araa allce .nd modified fiold orea allce in the case of Offrs §

" will b2 as follows ;- .

TE Admissibility of Comensatory fleld area allce and .

s Compensatory modified Ffield area allce will coumenc: “rom tha S

4 date on wilch an Offr arrives in fiold area/modifiod field aroa. :

°§ on being posted to a unit/Formativn fleld area subject to the "

if followlng oxcoptions 1~ :
2& . Exceptioqg; An QE:r ra0 135 avseal from a figld aiea/ . 'ﬁl'-é_ﬁfk
2%_ i modified field area in any ofne ocr motvu of tho following circum- S
“# 3 stances shall pe el.gible for Comuansatory f10lc¢ area all-wance/

“ . compencutory wmodified field  area allowance, - - Y

5 (1) For a miximum poriod of 15 davs g g

. - 2 {a) thea placed un the s1ck lsit woovines. thét, , ;

s © immbdlately on the 9Xuiry of the pariod on the sicik

.Z ~el, ho roeturnn to ay aLyn gt wiikeh the Alloviancusy (s

- adoissible,

) , . (B) When on Causdl leave . I PR 1S
43 ' : (c) while on transit (rom one fielu: areafmodified '

2 {ield aresa to another.
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©(11) For a maximom pesi ¢ of 3 omoalhs, Jhile on ltemporayy
~“duty subject to the ralfileont of the oliowlng condlitions -

j%§.£<‘_(a) The officer continues to be borne cn the strength
el tae Unit/Fo{mation in the ield/ipodiried fidlu avea,

{b) The cfficur in tne osdinary ceurse returns to T
duty to @ uri riela/u.dified flelc area (not neccssaxy

the one from which he wint) on ternination of the
temporary duty, :

-
N b
. "

(¢
MOTE

The porico o a. mea 23 spent wholiy on auty

Comgansatoery fiold arca allowance/compunsatery
modified field aroa allowance will not be admi-
sible to ofricers holding postis elscwnare vheo

proceed on tempo:ary duty frow field/rodified
tield area, '

3.3.2. Comesnsatory field acca adlownces/conpensator; -odified

field aréz allowances will not be admissible in the follewliny
chrcumstanrces : ,

o (a) vihen an officer is absent from the flled arvo modified . = .
T _fi0l2 wea on Anns2l lewve or sick leave or any other leave [ A

,3L Exgopy casudl leave, . Lo

5% (b) “*hen un officer from a peace area 3u espucially e

] appolinted to officiate in'a vacancy of less than 3 months . o
'3 duration Lf the ermanent incumbent continues tc¢ iraw the: BT
- congensatery field area allces/compendatory moditias fileld -~

ﬂ; area allces under the exceptions mentionod abovs,

MNOTE ¢

-

BRp T

Compensat.ry field ~rea allce/compensatory modifled i

5 field area allces will not be adaissible 1a addition -
e to allce, farxnfs fcrelgn allce, S
.

corpensatory dally ollee for s r£ving ex-India,

" 3.4 Tho coditions for iho_drawsl of camoonsaziyx tory flu'd
i asrta allco und

, moditiod 11eld aTua alica in the casd of

2 JCOs/OB Lncliuding NCs(L) will Lo (ko sanc 38 glvaa 1a pfaca 1

) of annoxulé A to this Jdipilstry's lotter .o A/C.o84/AG/#53(a)/
B 97~-5/D(Pay/sexvicas) d.tad 25~1-04 as amended,

3% {141 Admissibility. Thoss rates o allowances will 92 ‘adirlssible

“;': i R 10 e ’

Sursonnol serving in ovvtaghacats, Unlis and vans in
aroas mantlonec In Apaeadaces A J B,

()  ersonnol of Defans: Diluncil, Uatod cpo o s et Uh Uadt o
S0 G poXuunael are eiraible for vihw geant of thuse
convtssions, |

4,2 Lists of Fmns/Units which are 1n ficld ar.a of sodified -
fiold arca and are eligitle ts fi1ld sorvice consasuions will De
‘notified 457 rho Cusps Comnander to vACs coacaraasd quartecly iu
for tno QE jhay, Aua Mov aad Feb rvery ywear by the 1.th Al e
menth subscquant to the closc of (he gaurter,

Conld, ... 4/~

ATl ),
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.3 Qihoer concenuiont . Aher oncearions bn #1072
dmissiblo in full rield ocreas 235 qor gatalis glvan
A to the tinistry's lcttur Mo A/OQSBd/AG/?SB(a)/97/S/D(Pay/
Sorvicws) datod 25-1-064, ab amandad 4 L1 cant pues 4o 04
admissiple in the nawly d2finud flsld areas as glven in AppX
A to this lotter, Similarly, the concessions admissible in
vodiried Tisln areaz ac ser d2talls ~iven 4n Asoendix A to
this Ministry’s: Jotter Ko A/25701/A67953(b)j14b-J/?/o(puy/
SaLVLCas) cated £.3,08 J. asvndrd ALY Co adnbss. vie in ch?
moGiried field areas as ook asmendix 3 to this lstiorc,

3‘.

v prssaent

Thruo allowancos will, Howavoy, -ut e aduigssivle tuv 1-

..
-

(a) OStatic formatlions/Unlts =g, Mlhitaby farms, LS,
ecruitiang Offlice, irainiag Contivs & sstapl,shemonts,

(b) nCC ;lreciurates and ‘lails,
(c) A Unlits unless yuwwodivd,
L}

{(d) decord oificos ani similar gstablishoements.
5,1 -4igh altidudofUncon :antal Climate Allowancs. £arsonnadl
sarving in rField areas whic.. =29 S iluaton al 4 U2
and above including uncongenial ciimate ax
@000 ft will) O eatitled to High Altitu
aliowance, A lower

an alsitude of 9000

de/ Jncongenial climate
rate would bo applicable for 3acaalb ek with
fL to 13,000 f£L and hLighof cata - lor ardas
apeve 13,000 It {oxcludidy Simcren). The crtalls 51 these
areas ace gaven ia ApoX S, {..e roates of liigh Al oituva/iuncoun=-
cgunclal alamate ailce are given as undar i~

in AnhoXura

LyhL of GO0OFL
eas telow holght of ¢

gl o Aank Catei(ioight from T3t 11 (Lo ghis
'g © 9QUu0 It to 195%00 it

LLove 0090 ft

incl uaconuenlal (erclading

climate wiwag wiiow

alachiong
hoigl‘t‘d .(:.-::--9&\}9—.?3‘»“~-..-~“....-—-m-—-—n.;—-——-
{, Lt col & aoovo 409 600
“o. Lt Tel (TS) & iaj 150 525
3, Capuain 299 RYA
4, 2LL/LE - %R9 200 %% 300
o m,  Jeus incl lleny 180 ‘ 210
v commi sionad offrs :
!, Hevildar ‘ 140 210
3 © gep/Nx Including - 100 150
erstwhily IC(E)
5,2 ligh Altitude/Unconquenlal climate a¥lewanco vill be
admiseinle in dcdition o tho cougonsatory fleld aged wllov
~and olhui Goncossions Lo kind
l\ ). . GOE\Ld. s s 05/“‘
|t | |
hige

) REATRIC v

o il adiated s g




s

high altitude/
nistry's lotter
"J A adaad -l..ll CU~

th rdlt s doveralag thee nrant of
yngeand, ai fimn%‘ J;nce as. giaen iIn this ¥4
'd§

Y 9/3/76/D(Pay/501v1ces) ua‘ed

[y

RV )

mé 1. iachan allowunco. Personnul Jcrvin. in G4

.chan Clacier area
i will oy ollgible to thy gruat of Siachen

ll]O-“ﬂLG nt the following -
onhancea Xawse - : ‘
(a) Oriicuers ' - b, 1,700/~ i X
) (b), JCus/en .~ o, w09/o o ~ :

6,2, Siachun allowancus will 92 admizuibl:e in adaition ta comrunglde
tory ficld area allowances ut not witn hiﬂu altidude Unconsjenial
clédmate allawance, -QOther conditiens +jo o valag arant of 3lachan
allowanc? ay containyd in tiis ni“iSthCu lzttec Mo (9)/)1/0 (ray/
Sorvicec) datud 01 Hay 91 wlill ¢ontinue- 4, Le Aerlicabla,

Tele Cunsuguuntial Effects 3 Qf Trs/JCOs/OR who have been allowed
to sretaln Eamil accommodatios a2t tho last duty staticn o8 on the o )
date of issu. thesge ordexs and who on issuo of these orders will '
ccase to, wo cntitloﬂ to retain such accomunodation may coatinue to

ratain the accomuodation till such time ss mapried aceoarandation at .

lhe pranuat uq»/ stiation Lle mado-Aavadllaviy, Alv.rpativaly, thoir

famllivs may 2 allowed to muve to a soloctued vlaco or resideaceo
home at Gove;nment expense, 1€

Lhey so choase, in acco:dairze with S
exmutin, instructions, - S ' .
Te2e Peraonnel ot fcxnat~uns,unlt who will not be elioiole to
the grant of field

sarvice concessions, counsecucnt unon the formae
tion/Unit being outsiac-the. nowly cefinse rencrssional aroas will:

be' governad Py norﬂ*l con"it‘nns a .. 1icahlu 3n prace arza for all

~ purposus, ‘ L
- 1 ° t - ' v . t o -
t 8, Concessions on At tachmr et
N ) Jﬁdividunl /LrLu‘h nte rrom Fanfunite rot served by
N ‘thase oraere’ hut who are att-ciad tor enreraitlonal jurposes to
’*ormndbnu or' une unlie “racing uhe field servic - wencasuloas
‘ _ will A0 the attachmant 44 fo0 luas than i welhod, o entitled
A 1.‘59 thy coacessions at :ro. ot adadssivle wpdir Lara 6 of '
e, Anngxu50 A to this Ministry's lettor it N02994,/AG/PS3(a) /978,
B _ ,;{D (ay/Servicas) dt 295,1,64 as anunded, |
Vi ' . : v ' v . .
¢ (b) {{ the attachment iLs Tes twd wecks or more, ihe alleo
. “de cipensatory Jlold sroea “hu/uqr?bn.atu:v i Fled Id
: ,;uLua allces under th2se urdoe. . as.alse .thu cancossions as
W -applicable as pur orders zefecred Lo La g wa 8 (w) above be
. - admise lblu. : . . . L .
i & »
i (¢) uo cash TA/DA wil] 1 admlssiole 1n eithar case,
tay . .
.i 9. 1, “Date ox Effact Th@so‘etjers will come inte force with offect
R = ““““ﬁnril 1)9a, . .
g ~§ g
L a ' .
e ' 'Contd......O/—'
P ¥ U
-

~
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L0n50qunnt upey the ¢amin: into .acae of Lht

Lrevisod
“hand cithdrawn
vwa 11,72, bolow e

ordur che follovlnj monastary ajlowaac s N
- from 1 2 4e93 vxcupl 1n cases rederead Ly An

(a) opecial adhoe alloww.c. o b (R TEERLY

) . adniigsible for
oifficeds,
(o) Suparstion 2Llawanc: oi %, 140/~ %4 admisoiole for
. QOfifrs,

(c) apecial com,ansatory (fiold) Allevauce Canging from
Rse B3 to s, 93 i adl 1ssub1u for JCOs/OR Llacl NC(E ;

AC, a-ﬂC1db comuensator 1é-ro*u Locality’ 1llowanca, This
allca #niCh 15 af o2 YIS an < To ~o-T&lad Tisl0 aroas/
peace ar-as on the civiliag ﬂﬂv~-Lc 1331 »~is0 stas | withdrawn
;out ~HT 131 Feb 1994, .

11,1, \ijstmentu': Tas wile 3~ atiennd o para v, 2 above
drawn L the 4in livt»u-ns Soacaraeid afunar st Anril, 1093 wi))
ke adjiustod against ti. ;

Com:2na3vary rield area a..1¢2 and
cony n.‘iory tedifled Liell aran arlen, 47

sumbssinl , uadyx
théso ordora. ,

11,24 huro, howovcr ar: Litividuel has pecome discntitled to
a0y nunctary allce congcuu.ht w.on change o the ¢lassification

of.ara, no roccvvxy Wil be gode ot the mnetary vllco already

;uf-:,,u af by Gaoxadl Ll Il axisting ardnrs uete Lhe date
01 -i-qu'J 01 thi: lu'tu.'l..

12, The 2xistirg ordGurs on the sunjzr it of f1~1d service
concessinas will steas modlficd to the OxXtend.indicated above,
'. The oneoueions C' . wudmbosdlig e dar
Gecowiag an the noqu
RIS A RS F A tu~‘.

once slvillians ‘
20 el L 0 acvas worl oe aclified

b, 3uitublu adminsirativ:

frefoveticas (v olpllaontatlen of
these ordars Wilh o Losard o (e oy Ying, Lo tnasiltation
: oith :‘,'\JA‘
P, g odstues wWLlh L Loatus tr e A Tlaapee Llvisian
Caothis dinisteyle vido iy U0 Mo D) fihaay(H <) dated
AT 594, ) . . Lo .

feoen Taithiully,

.:(1/'— s A A X X Oy o »
¥ ' . A ;(‘ pl‘
: . (Uneey Secy to thc Gowl of Inala)
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\ Appondlix *A' to Govt of India
, dlnistry of Dofence lottor No

JT6C /NG /0y d(m)/ou/0(ny/socvicaa) .

datcd 13 Jun vg
v
. . (Befers o Para 2,3)

LIST-OF FIELD AREAS

<y

1, EASTERN COMMAND

(a) Arunachal’lirado‘sh R T ,
(3) Tizap and:Changlang Districts,

(11) ALl areas North of line jolning soint 4448 in
LZ 4179~Nukme Dong MS 3272-Sepla .MT 2969-Palin '0
9213 Daperijo MR 3441 Along NL-1273-Hunl$ NM 0i70

. Tawakpn_MT 8136-Cthp§l Bun NM 8814 all inclusivo,
\¢/<:;;)- Manipurfahd Nagaland Statos, - - ‘ ' ‘

(). Si%k;m 1 All aries North and NE of line jcining ¥halut
LY 47 ezlng LV 7059-Mantkha LV 6160~Penlany La LW . 0666

Rungli LW 1448-BP 1 1n L% . 453 on Indo~Bhutan liorder - all
&nclusive, - | :

)

2, WESTEAN COMAAND | :

;.iHimaéhal Pradosh i1 'All arcas East of line joining Umasila

NV. 3951 Udalpur NY 8663 Manl Karan SB'2300 =~ PAir Parbati
. Pass TA 14%9 ~ Taranda TA 233% - Barssua Pass TA 8601 all
... 'dnclusive, . |

R o Q'
\
3, ° Qurkxuk CENTHAL COMMAND

. Uttar Pradosh All arca North and NE of.lina Jolning
- - Barasua Pass Gangnani TG 1369 Govind Chat TG 0937-Tapavan
. TH-1872-Nunsiary Ti| 3987-Relagad TO 72460 al) inclusive,

4, HOWTHEAK _COMMAND

-+ {a) Ladakh SQétor;; A;Eaé Ndrth and East of line Joiﬂlng
. Zojlla MU 3038 Baralachala ME 6672, aleng the Jreat Himal)a-
. yan Range al;hinclusi»e, ' .

L (b) Vallov Socton +  All areas weét of 1ine Jrining point
1936 it 9470 Lulmnzy 4T 3105 Moushara MY 3105 ®n Ringapat
AT 2138 'Landwara T 2043 Laingyal MT 2339 Point 8405 in NG

4365 North of' lire jecining point 8403 Bunakut T 5453 Razan
HN 2239 Zo jila all iaclusive, -
. . | o

() Jaman-Biouri Sector : ALl arens wost of
Td5 oi .Chicizen Mok RD 101

BLanmaare MY 3054 a0 Ll

_ lin® joinlng .
Canel Junction B 6364 "awn
VN L DALSTIU aL g incdusive, v -

hU.‘..O.‘.'D‘I.



- all Jnclusivo,

/ LEGT @ o ZF L) F L0 avkas

l".\'\':' all':;TEJ'l "1 \':C,v A 'I»A\;“.’

~

(4) Hajasthan and pun jib

JASeas WSt 97 lina Joining
Jassad, Barmic, Jafan mer, Pokliacan, Udasar, alinjan,
Bowims, Suratgscl, Ladlaaeh, Jattan, ALohar, Gnvindnarh,
Fuzilka, Jaadiala Guru, loaa, Lholowas, Bwuas, Lir Jarangwal,
Hussalniwala, Derxa Baba Nanak, Laisain Lulge upto the
ihtirnatlonal Porder al) inclusive,

§

(p) Haryanu ¢ Satiod (Hissar)
Le) illﬁtxlhwl._ﬂllu&u:h AL IR U T SPTE W P
Harkhanda; Koyions G5 to riold arva line/hioh 4) titude line,

SASTESM COMMAND

(a) Assawm_and Arupacial Pradish

(1) Cachar and North Cachar Dists of Assan
including Silchar

(ii) All ar.as of Arunachal Prad

of River Bramaputra loss Tojpur,
aroas,

esh and Assam jlorth
“1semarl and field

(b) State of iizoram anu Trisura,

(¢) Sikkim and dost Benqal 1 Aveas VYorthwards o” line
Joining Sevoko LV 91379 Surdong LV 9850 Shexwand LV 9453
Bagrakot LW 0113 Dawdim LW 9109 New 3) Hasimara Q3 7894
Gangn Ram Toa Estate CA 1577 uzto the high 1ltltude ‘1ine/
ticld area line/Internationg) torder all inclusive,

CENTRAL COMMAND ~

Arvas Noxth of line joining Uttarkashy, Raran Prayag,
fiauchar, Joshimath, Chamcli, Rudra Prayag, Askcto, Charamagad,
Lharchula, Kasauli and Nazendra HNagar upte Internitional Border

* NORTHEAN COMMAND

(a) Valloy Sector Areas Yost of lino
Baramulla, Kupwara, Drugaula, anges, fankes, dunyar,

" Pantha Chovik, Khanabal, Anantinaa, Khundru and Khey up Lo
tho nxisting High Altitudo Line o1} lnclusiv,,

01ning Pattan,

(b) Januu Reqlon : Arcas West of lin: joaniag CP 19°
Drahmanaudi-ﬁarﬂ, Jindra, Dhansal, Katra, Sanjhi Chatt,
Batote, fatny Top, Ramban and Banihal upto the existing

High altitude line =11 inclusive,
0

P

°Q"V'l?9tﬁu

Hi:STHVCT D \
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T A AT S U i AABLL 2 S TR Sl { L o] DO —— -~ e

—'"%F ‘m - {fé{\ '——é 2% - . A
T P | { A
RELT L 1D - .
P ('_—L‘ 5 -
\voanLix tIY e oVL O tnula ‘
.'ti,nl (53 SN WIS L Ll ilo 17”.‘40//\"1/“53
(n)/9C 0 oay/Borvicos) dt 13 Joan94
N . ' . . ' -
A . (Heress to pors O, S S IR
’ ) , o ) ' . , R
LISTOF HIGH ALTLTUS (B0 AL GE A LTEY AMEA

L]

cAe o JAN S AND KSR - Arve duny che folldwing line veyondi= .
. AT ey ' S Y
¥ .

o iCeasye Firo Line Mullah crossing N 2480 S0UTH alony
Nullah to HALA Junc Ni! 1969 LOUTH slong Hullah to HICHINAT BRAR . '
M 2048 SOUTH EAST along KASIHIN /LAVAKH boundary passing throu ho
hodgohts. 17073 (MM 73) 19%90. (N 72) 19830 (1) 91) 17672 (NN 80) " - ™ Teo
”.-jEAﬂlABAJA(No 10) souUtH JATT aloan beuadary -to G NT 2490 SOUTH ;qu e
along wounary LU Lodnt w70 (T 740) agqpin along boundary chE
to G NT 2758 EAST AND MORTH EAST alon boundary to T NT 4269 . S
SOUTH BAST. along kounuary' to HAGSHULA (NT £062) SGUTH EAST SRR
Jalonyg seunuury do UMASILA (NT 60650) SOUTH and SOUTL EAST along e

- “boundary to KANGLA JOT (NT 9420) KAZALNAN “UREZ RUGTON, RING © =" .7
PAIN ANU RING BALA AZGIOH; TITHIAL AR TAML AR 3a( iGN AND -
‘5. -HIMACHAL PRADESH : . Arca slong the following line and
poyond s- :

: ) “Along foot path and than nullah to point 1238C (12 0891)  ~
& © " along-MIYAR nullah to.its junction with CHLNAS at NY 8663) "
e o SLUTH AST along 1 CHENat to KHOKEAR (Nz 43) to RANHLA
.. (dz 47) and straignt linw To VANI LAkAL (SE 043d) along
; YinuxEuxAEMIAXRRG X2 PARCATI R TO ©'IM PAREBATI, \

, 3, UTIAG PRAJESH : Area alona the follewin ¢ and

| ~beyong, BARSAU pass (944873) ;roint 20370 (949829%1353§?L

i © O (OT3BAY KEDARNATY (TG 5000, LADLINATIL (TG G6DIY o4t KUl Al £¥H

t . EH U739 (exclading town il.itn) o JUtA-oaa (T 0%29) FaLatdKA 0 .
v LHprﬁsS AILAN. (TH 7473). 5=LA (10 2592) TieTyaLikd (1C 4694) = o0
‘and‘arca above 9000 ft in the -designated ficlC ardas in prog YAV,

A T S - : ; : 5
viP 7 4y NEFA 1 Area along the followinu line 2nd beyond i~ PRERN
; ;- ) C [ . i R

5% o Polat 14600 (M5 2881) to SEMIE HIONT {05 208R) TAY (. EST

2T 6TTT) SALOMG (MY 1379) Lazuw" (11T 2089) KHiY;Ji (,3 4s§§;-( 3

CirL L HYARIN (MO 7925) to 8th mile stono (Onc ZISC NYAJIM Hoad) 8 th

j oLkl sstong (on JAPORIJO. = LINM:KING RQOAD) poyom fxk (AT 9379) -

(2% U.2ndimile skkone inorthiof YANE (MP 9375) DOSING (NL 3%92) DALHOH

et (NE"16208) AHINKOLIN (NF' 8844) KHONLI (WG 2401) GURUIIZON (NN

E 3 4592) LATON'(N¥ 7579) HAY. LIAIG (P71 G199) ChCAAIL (It 9943) R

i ‘. KAPHU (N ﬁlzs) point 6496 (f 1402) YIJAYRATAR {0 yio2). . R

' :.. 5’ l,“w&' . ', ‘»-- l' ) . . 'I " B ‘c .o
1 P . " . \ : . - . . BRER R

e g Morth and. North East of tae liws sumibiy £Low coint 10785 0 4

Cpihy 21N_96) ooint10140 (LT 17) point 10405 (LT 38 ) ncint 9C10 b
Mo LT &% 40) . Haia Junction (LT 9373 oA LCTHEM (LT /01 oint R

(N : . ' .
© AT 0030 (LT 04) o,
R A , v
: L
R
3 S R sz in.
'y
! v
. ~ '
, ) . L " RN
. » A o
N ¥ . .
';| ‘ L. . :-'.
} ) ! -"I
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Appar Mahanidéshaln;;_ggﬁzifﬁﬁn:
— 4@ _ 0zrg 4 (Civ) (d)

Ad Jutont Goners} Shakha

| Sena Mukhjalaya

P \ pddl D52 Gen of Oxg/Org 4 (Fiv){(d)
Ad jutent Gon~=%l Branch

Arny Hoadqua..tsis |

'

16729/0z¢ 4 (cxv§‘(d) 2% Apx 94

Hoadguarters

gsuthora Command
Eastern Coamand
Hostarn Command
Central Command f
Northorn Ceaand

1.

dation, the existing

! THQ Delui-110 089

FIZLD SERVICE CQNCESSIOMS TG CIVILIANS P
J'r‘-ﬂfé?ﬂ%q lies Esi%r..‘; 7.5 INCLUL LN CL
EMPLO YD sl 1 ANTS A

e

T0,_FROM
LIRS

NS RC8TEY (20TH.-m8

w34 .S
Mo X % ‘usar'
‘J$§ x T U [ :D s

Oa tho kasis of the Fourth Contzal Pay Commission xotonmon—

classification of areas for grant c¢f Fleld

.60LViCe Concessions has been revisod recGntlg, vide Min of D&f

lottar No 37267 /AG/25=3

o3

revised in rozpoct of Service Paxsonnel,
oxder% fi01d ares3s will be classifiod as

£30d
areca

20

.Civilians acployad ln the |
gide with sesvicos pexsonnal undur similar condit

give
, araa
pox{

3,
dafe

a)/s0/D{+ay/3ervices

dt

13 Jan 94,

of t\w con:assions}Componoatory Allgwancos havo aleo boon

As per the L4 Gove
fiolri areas =2nd wodis |
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